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Sir,

18.05.2023 on the above noted s
Hon'ble the Chlef Justice has been pleased to nom

Prade
Proceedings,

No. 363(I)/Admin.( Services)/2023

Rajeev Bhartl, H.J.S.
Reglistrar General,
High Court of Judicature at

Allahabad.

The Director,
Judiclal Tralning & Resenrch Institute, U.P,

Vineet Khand, Gomt| Nagar,
Lucknow.

363/Admin.(Services)/2023 Allahabad: Dated: May 26, 2023

osnl for.One Dny_Onllno‘,Sensltlzatlon Pro
for Judiclal Officers.

gramme _on

pisciplinary Proceedings

With reference to your letter no. Spl. Trg. on DP for JOs 1/2023-703 dated
ubjact, | have been directed to Inform you that the

inate all the judiclal Officers of Uttar

sh for participation In One Day Online sensltization Programme on Displinary

scheduled to be held on Sunday 04" june, 2023.

to request you to kindly take necessary actions accordingly.

| am, therefore,

Yours sincerely,

sd/-
(Rajeev Bharti)
Reglstrar General

pated: Allahabad: May 26, 2023

ormation and necessary action to:-

overnment of U.P., Lucknow.
Family Courts of Uttar pPradesh with the
rogramme on 04" June,

Copy forwarded for Inf!

1. The Princlpal Secretary (Law) & L.R., G
2. All the District Judges/ Principal Judges,
request to kindly attend the captioned online training p
2023 and also direct the Judiclal Officers under their administrative control to

attend the same.
3. All the Presiding Officers of Motor Accident Claims Tribunals of Uttar Pradesh

(Information Avallable on Hon’ble Court’s website).
4. All the Presiding Officers and Registrars of Land Acqulslition, Rehabllitation and
Resettlement Authorities (LARRAs) of Uttar Pradesh (Information Avallable on

Hon’ble Court’s website).
5. All the Presiding Officers of Commerclal Courts 0
Avallable on Hon’ble Court’s webslte).

6. All the Judicial Officers working In the Reglst
Lucknow Bench, Lucknow (Information Avallable on Hon

7. All the other Judiclal Officers working on deputation basl
(Information Avalilable on Hon’ble Court’s website).

f Uttar Pradesh (Information

ry of High Court, Allahabad and Hon'ble
'ble Court’s website).
s In Uttar Pradesh

Encl.: Tralning Module
sd/-
(Satish Kumar Pushkar)
Deputy Registrar (Services)
“For the Reglstrar General”



Judicial Training & Research Institute, U.P.,
Lucknow
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Training Module for the Enguiry Officers and Disciplinary Authoritics
vl broad

1. Departmental Inguirs/Disciplinary Procecdings: Introduction a

Principles.
The Constitutiona! Protections and Principles of Natural Justice

L4
» Natre & Scope of disciphinary proceedings
» Applcation of Rule of Law m ditferent stages of Foguiry

» Concept of delegation of Power,
Concept of standard of prool and Concept Principles of Preponderance

probability.
\ arious Laws lor disciplinary proceedings/departmental enguiry
» Guidelines Principles laid down by Hon'ble Courts.
L Departmental Enquiry:
» Understanding the concept of Conduct & Misconduct under the ruies
aron ided Tor the Officials of different depantments.
» Preliminary Loguiry: Nature & Scope.
# Preliminary Fagquiry Reports: Appreciation of evidence.
» Final Non Judicial Cnguiry: Natere & Scope
» The rules applicable for the Ofticials of different departments and CV(
Gurdehimes,
L Disciplinary proceedings: concept and Principles
- Power, Rele and functions of Appeinting Authority & Disciplinary
authiority.
, Roie and tunctions of Loguicy Qfficer and Presenting Ofticer
Delirguent Lmployee and Rale of Defence Assistant,
s Dicicgahion ol Power.

Concept of Suspension und Subsistence allowance.

\

\

Concept of Pumshments Penalties prescribed under the Rules

4 The Disciplinary proceedings: Laws and Procedure
, Appomtment of Lagquiy Officer and Presenting Otficer: Their Roles dites
F Franmng of Charges Contents of Charge Cnelustons & exclustons,

Procedural aspect and Senvice of Chargeshect.



T " ' i ' Ll l Fill
s Mocedure anid conduet of disciplinary eragiiry pres ribedd

tor Majon and S |lL'Ii.L|"},
» Does and Don't lor the b nguary Ol heer
 Judicn! Prenouncements,
& Preparation of Engquiry Report and appreciation of evidence:
r Waning ol Eoguiry report
F Lindings and reasonings
o Da's and Don’t
n Judicions Diseretion of Disciplinary Anthority o enguivy report:
r Providing copy ol enguiry snd opportunity of heanmg! peprescatatios
» Appreciation of Enguiry Report and reasoned speakangy areles
Disciphinary Authority,
7, Award of Penalty by Disciplinary Authority:
P Quantum of puntshment and discrenonary donsant of the degision- |
authority, Disciphinary authuority
7 Majoramd Minor Penalty
7o et of Punishments
Lo Taid dosen by che Hon'ble Conrs,
K Consultition With UPSC or UPPSC
 Consaltamon when Required?
7 The procedure lor forwarding the cases to UPSC
# Ereet of forw ardmg the Case ma casual manner
# T Dt for forwarding the ciuses o LPSC or CPPSe?
D Appeal and Power of Appellate Authority:
1 Criminal Prosccution vis-u-vis Disciplinary Procecdings;
et ol Acgmttal by w crimimal cours
7 The conceptual ditference between deparmmental proceedu e sl croee
provecedings .
1L Post Retirement Proceedings:
# Wdes regarding Disaplinary Actions againat retired employ ey

o Lol sustnnabiloy ol contnuing the proceedings sfier the retirement of
e delinguent enployee,

7 bting proceedimgs afier retrement

# The conditions under which pession ¢

. et b withlseld o witldega g,
12 Mock Disciplmary Enguiry: Case study,
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